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C.P. (IB) No.- 59/Chd/PB/2022 (Admitted) - Under 7 IBC .2016

IN THE MATTER OF:

Canara Bank

V/s

IWs Rattan Poultries Pvt Ltd.

AND

IN THE MATTER OF

Financial Creditor

Corporate Debtor

Sanjay Kumar Aggarwal, IRP

Ratan Poultries Private Limited - in CIRP under IBC

. Applicant/IRP

An application u/s 60(5) IBC by Intcrim Resolution Professional for
Submission/placing on record Report constituting the Committee of
Creditors under Regulation 17 (1) IBBI (Insolvency Resolution Process

for Corporate Persons) Regulations, 2016 under the Insolvency and
Bankruptcy Code,2016 alongwith List of Creditors.

MOST RESPECTFULLY SHOWETH:

1. That the present application under Section 60(5) IBC, is being filed by Mr.

Sanjay Kumar Aggarwal in capacity of the Interim Resolution Professional

for IWs Rattan Poultries Private Limited appointed by this Hon'ble

Adjudicating Authority vide order dated 07.02.2023.

2. That an application for Corporate Insolvency Resolution Process filed by

CANARA BANK (Applicant) under Section 7 of the Insolvency and

Bankruptcy Code, 2016 read with Rule 4 of Insolvency and Bankruptcy

(Application to Adjudicating Authority) Rules, 2016 has been admitted

on 07.02.2023 by this Hon'ble Adjudicating Authority ( National Company

Law Tribunal, Chandigarh Bench,Chandigarh (CP(IB)NO. 5 9/CHD /PB / 2022)

; Wherein; Sanjay Kumar Aggarwal (Regn. No. IBBIIIPA-}}Z|IP1



N00126/2 Otl -Zot8llo2g5)--the undersigned has been appointed as Interim

Resolution Professional, who is directed by this Hon'ble Tribunal ( AA )

to take necessary actions in accordance with the relevant

provisions of the Insolvency and Bankruptcy Board of India Code 2016 read

with Rules and Regulations thereof. Copy of the order dated 07.02.2023 as

issued by this Hon'ble Tribunal is attached herewith and marked as

Annexure 66 A-1"

3. That copy of Public Announcement in prescribed Form A inviting claim from

creditors of the corporate debtor, duly signed the undersigned Interim

Resolution Professional alongwith newspaper publication copy of The

Tribune (English) and Punjabi Tribune (Translating English version into

Punjabi language) is attached and marked as Annexure"A'2".

4. That In compliance with Regulation l3(2) of Insolvency and Bankruptcy of

India (Insolvency Resolution Process for Corporate Persons) Regulation,

2016, A List of Creditors of the corporate debtor namely RATTAN

POULTRIES PRIVATE LIMITED (crN No.

UOlzzIPnf qBgpf C022555)) is prepared and maintained by the IRP . Copy

of List of Creditors of Rattan Poultries Private Limited is attached and

marked as Annexure A-3 .

5. That Committee of Creditors of the corporate debtor have been constituted

and report certiffing the constituting the Committee of Creditors under

Regulation 17 (1) IBBI( Insolvency Resolution Process for Corporate

Persons) Regulations, 2016 prepared by the undersigned Interim Resolution

Professional is attached and marked as Annexure A-4.

6. That the applicant shall convene/hold the First Committee of Creditors

Meeting of Rattan Poultries Private Limited within a period of 7 days after

filing/ submission of Report on Constitution of Committee of Creditors of

Rattan Poultries Private Limited before this Hon'ble Adjudicating



PRAYER

In view of the above, it is most respectfully prayed that this Hon'ble

Adjudicating Authority may graciously be pleased to:-

(a) Allow the present Application;

(b) To allow and to take on record the Report constituting the Committee of

Creditors under Regulation 17 (1) IBBI (Insolvency Resolution Process for

Corporate ." Persons) Regulations, 2016 under the Insolvency and

Bankruptcy Code, 2016 alongwith List of Creditors as filed/submitted by

IRP before this Hon'ble Tribunal.

(c) Any other / further orders may be passed or directions may kindly be

passed by this Hon'ble Tribunal as deemed fit and appropriate in the facts

and circumstances of the case.

SANJAY K
RATTAN POULTRIES P

Regn. No. IBBI llP A-002IIP-N00 1

# C-20, Wave Estate, Sector 85,

SAS Nagar, Mohali - Punjab - PIN-160 055

E-mail:

Ip.rattanpoutries@gmail. com

D
)5

Place : Mohali

Date : 28.02.2023
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CHANDIGARII BENCH, CHANDIGARH

IA NO. 2023 IN

IN THE MATTER OF:

Canara Bank

V/s

M/s Rattan Poultries P\4 Ltd.

AND

Financial Creditor

Corporate Debtor

IN THE.MATTER OF

Sanjay Kumar Aggarwal, IRp
Ratan Poultries Private Limited - in CIRp under IBC

......, Applicant/IRp

An application u/s 60(5) IBC by Interim Resolution professional for
submission/placing on record Report constituting the committee of
creditors under Regulation 17 (l) IBBr (Insolvency Resolution process
for corporate Persons) Reguraiions, 2016 undei trre rnsoiv;;r-;;;
Bankruptcy Code,2016 alongwith List of Creditors .

AFFIDAYIT

I, Mr. sanjay Kumar Aggarwal, S/o Sh.Shyam Lar Aggarwal, Aged 55 years, Insolvency

Professional, Regr. No. IBBVIPA-002/IP-NOO12 6/2017-18110295, having office at # C-20,

Block -c, wave Estate, Sector 85, sAS Nagar, Mohali - 160 055 (punjab) do hereby

solemnly 
lffrms and state as under: -

That the applicant is Interim Resolution Professional - Ratan Poultries private Limited - in
CIRP under IBC appointed by this Hon'ble Adjudicating Authority vide order dated

07.02.2023 in CP(IB) No.59/Chd/Pb12022 and submitting the Report constituting the

Committee of Creditors under Regulation 17 (l) IBBI (lnsolvency Resolution process for

corporate-Persons) Regulations, 2016 under the Insolvency and Bankruptcy code, 2016

alongwith List of Creditors and other supporting documents in CIRP of corporate debtor as

per directions of this Hon'ble Adjudicating Authority.

t
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That the contents /statement made in paragraphs I to 6 of this application/report are

true and correct to my knowledge and legal averments are believed to be true and

correct as per advice of counsel . No part of it's false and nothing material has been

concealed therefrom.

Place: Mohali

Date: 28.02.2023

VERIFICATION

Verified at Chandigarh on this 28tl' day of February,2 023 , that the contents of the

above affidavit are true and correct to the best of my knowledge and nothing material

has been concealed therefrom.

Place: Mohali

Date: 28.02.2023
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Petitioner-Financial Creditor
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THE NATICINAL COMPAHY LAI,Y TRIBUNAL
CHANDIOARH BEHCH, CHANDIGARH

(Exercising powers of Adjudicating Authority under
the tnsotvency and Bankruptc! Cooe, z,itii-"-

cP {lB} No. SgtChdt?btfttilZ
Under Section T of the
lnsolvency & Bankruptcy
6oda, 2$16

In the rqatte,r ofj
Canara Bank
through its Assletant General llilanager
$h. Arvind Kumar.
Having its Head Office at 112,
J.C. Road, Bangalore, and
office at:
Asset Recovery Management Branch
Circle Office, plot No.t-,4th Floor,
$ector 34, Chandigarh.

Vs.

M/* Rafian Poultriee pvt Ltd.
through its Managing Birector.
having its Registered bffice at:
Mllage Sadatpur, Teshil Malerkoila
District Sangrur.
CIN No: U012A2PB1 gggpTC0AZsSs

. . . Respondent_Corporate Debtor

Judgmant delivered on: 0?.&A.2023

COrAM ; FION'BLE IIilR. HARI\IAM qTSTJTAKUR, 
ryE!'IBER (J UDICIAL}HON'BLE MR. SUBRATA KUIUAd DAi'H;i,riNNXrN {TECHNICAL}

For the Petitioner*Financial Creditor

For the Respondent Corporate Debtor

: Mr Yogesh Kumar, Advocate

; Proceeded ex parfe vide
order dated ZA.11.ZAZZ

CP {18) No. S9l0hdipHt022
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JUDGMENT

The present petition has been filed by canara Bank (hereinafter referred
to as 'Patitisnei/Financial creditor') through its Assistant General Manager $h.
Arvind Kumar under $ection 7 0f the rnsorvency and Bankruptcy code, 

'afi(hereinafrer referred ta as 'code,) read with Rure 4 0f the rnsorvency and
Bankruptcy {Application to Adjudicating Authority) Rules, 2010 to initiate the
corporate lnsolvency Resslution Frocess ('clRp'i against MIs Rattan poultrles
Fvt r-td. {hereinafter refened to as ,Responda*ucorporate 

Deb,'r,i. The
petition is signad by Mr. Arvind Kumar, AGM with the affidavit verifying the
contents of the application appended thereto.

2' Ttre corporate Debtor is stated to be incorporated on 12.05.1sgg under
provisiona of the companies Act, 1956. The company having its registered
address at having its Registered office at village sadatpur, Teshil Malerkoffa,
Dstrict $angrur' Therefore, the jurisdiction lies with thie Bench of the Tribunal. The
master data of the corporate debtor is attaohed as Annexure-3 of the petition.
3' Brief tacts of the case are that the corporate debtor was having a regutrar
account with the petitioner since 2010" The corporate debtor ran ints financiar
trouble and in the year 2015, the corporate debtor requested the petitioner for
restructuring of loan facilities, includi,g a working capitar fucirity and an arready
existing terrn loan with fresh terrn loan. The financiar creditor after veriffing
company records granred a financiar facirity of Rs.15,g1,gg,000/- in form of occ
of Rs'500 Lakhs, Term Loan-r of Rs.335 Lakhs, Term Loan-il of Rs.4
Term Loan-*r 0f Rs.165 Lakhs, wrcl of Rs.10s.g9 Lakhs, opN
Lakhs'The tstar riabirity as on 0g.02.2022 was of Rs.lg$r,03

CP (lB) No. Sgtehdtpfiz[22
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and conditions were conveyed to the corporate debtor vide $anction Letter dated
30'06"2015' For the financial facility of Rs.15,g1,sg,000/- the corporate debtor
6xeffit0d the following documents:- sanctisn Lefter dated g0.0g.z0ts, 

Dabt
Reconstruc{ins Agraement dated 04'07.?01s, Debtor-creditor Agreement dated
04'07'2015 & Letter of undertaking fo' Restructuring of Loan dared 04.07.a01s-
The Directors of the corporate debtor gave their personar guarantees of
Re'15'81'99'0os1-' vide guarantae agreement dated 04.02.201s. rn the year 201,g,
the corporate dsbtor was further gmnted a BpN Facility of Rs.100 Lakhs, bking
the overail financiar facirity to Rs.16,g1,gg,000/-. The corporure debtor became
inegular in making payments and was dassifred as Non-performing Asset on
09'02'?019' The proceedings under $ARFAE$I Act, zaoz lvere initiated on
12'02'201$ and 29'03'2019' The financial creditor filed originat Application
No'18$g of 201g before Debt Recovery Tribunal, chandigarh on 27.06,201g- The
corpomte debtor stiil faired to repay the amount and, Rs.1gg7,03 Lakhs is
outstanding financial debt as on }il.AZ,ZAZZ.

4' lt is stated in Part-lv of Fonn No.1 that the total amount clainred to be in
default is Rs'19'87'03,000/- (Rupees Nineteen crores Eighty-seven Lakhs Three
Thousand onry as on 0g.0?.202p prus further interest and expenses from
1a'02'2022 ) and the date of detsult is 10.11.2018 i.e. defaurt in one of the Tarm
Loan Accounts tsearing No.2112rg6000003 of the corparate debtor sn 10.11.201g

and after that' 
'ir 

other facilities of the corporate debtor were classified as
Non'Perfo*ning Asset by canara Bank on sg.02.201g. Gopy of Account
staternent (Annexure-5), crBrl (Annexure-g), Loan {pprication (Annexure.g),

$anction retter iAnnexures-tr0), Resolution (Annexures-11 &

restru{,turing agrs€r,ent (Annexure-tr Z), debtsr-credibr

CP (lB) No. SglChd/pU20m

ilr
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-13), Guarffntee agreernents 

{Annexures - 15 & 20}, Hypothecation agreement
('{nrrexure-19} & sa}e-Deed (Annexure-21) are attached with the main petition.
$' The notice of thls petition was issued to the respondent corporate debtor to
show sau86 as to why this petition be not admitted. The Affidavit of seruice was
filed vide siary No' 0026513 dated 22.0g.2022, Vide order dated 2g.09"2022, the
laot oBpofiunity was granted to the respondent corporate debtor for firing the reply.
But neither the reply was filed nor the respondent corporate debtor appeared,
thereforc' the respondent'cor"porate 

debtor proceeded against ex parte. The short
written submissiila$ were filed by the petitioner vide oiary No.002s5/4 dated
10.11 .2A22.

s' we have heard the leamed counser for the petitioner and have also
perused the record carefully.

7. $ection f{5}{a} of the Code is as followsi

" 5) Where- 
.tl3.Adiu 

d i cati n g Auth o rity i ssafislied that*(ttt a dafaurt has occure a aya,.tng *iiiitar"rl,i#*uo_secfion 
r2l ,scorxprete, and there is no or.sc&w;';;;*eorngnspendmg 

agarhst f,,e
f!ffi::?,#1 

o t ut i on p rofe ssi oi, i, i ;r;;: " by aae,, ad mit such

8' The issue for consideration is whether the present application is filed within
limitatiorr' lt can be seen frurn the records that the date of defaurt is 10.11.a01g
i'e' dpfault in one of the Term Loan Account Bearing No.211rrg6000003 of the
corporate debtor on 10'11'2018 and after that, ail other faeirities of the corporate
debtor were crassifiod as Non-perfonning Asset by canara Bank on 0g.02.201g.
The preesnt pstition is firad vide diary No.00265 datsd 1g.02.202? and was
re*fired 0n 0g'03.2022. The period from 15.03.2010 ti* 2g.a2
excluded by vifiue of an order dated 27.M,2021 passed by the
court in "rn Re: Gognizance for Extension of rimitation

CP (lB) No. sS1ChdlpU20A2

'il*ffi$'

...%%
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$uo'Msto Ylfrlt Petition (G) I{o. 312020. rhe operative porrion of the order

passad by Hon'bre Apex cnurt on 27.4.202'r is as foilowsr-

ryq.,flrg^ t1lp iudiciar notice of the fact that rhe sreep rise inCovlD-|| virui c8se$ is nof limited to Dethi alone 0uf if lraseng*/&d ftre enfire nafion. rl,e ax,:aoror,raq/ sif;rril 
"rr** 

d by thesudden and oecond ourbur.sr ricbvffitg'w;d,'tiu*, rcqunesexaaodrnatr msasures fo miniiiz; ;h* r,*ursl,ip li'rrrga,,1_pu51,,:c ,naI/ fhe sfafes" we, ffiercfoo, ,";;;; *re ordaraur*f,zgrd March,zaza and in cantinuation af #re ;;;*; dareJ sti i;;;rh, zax drecrrhar rhe periodfsl ol tilt*ytiay,. as piiscr* ea unaiiiiy genar*r arspecra/ taws in respecf of at! iriiiat 
,ai ;;;r;;;;;;"prorrrdins",whether condonablb or nat, srrir srano exfended tilt furthero,ders.,

Further in M.A 21 of ZOZZ,Hon,ble Supreme Court held:-"ln confinuafiol or rfiei 
^iuasequ"i orders datad ag.03.2ax,zr-a4.z,z? and zs.,s.t,zr, lf 

= ;' j,,.""r"o "";;; #re penodrrah t 5, 0 3. 20a0 tin i a. oi,iaiz ri*t t Jran* ex*uaeJ roi rrro purposesor ti 
lyitatign s$ ".ry 

a { oe pricnaii i iirrary general or specral rawsin respecf of atr jutiiciat i* q*iJioaiiipr"oceedings,.

rherefora, this Adjudicating Autharity finds that this application is filed well within

the time of limitation.

9' Another issue for consideration is whether there is a default in payment or

not' lt is observed from the record that in the present case, the default is
evldenced by Account statement {Annexure-s), clBll {Annexure_g), Loan

Application (Annexure'9), sanction retter (Annexures-,r0), Resorution

{Annexures-11 & 17}, Debt restructuring agreement (Annexure-12}, debtor-creditror.

sgrecment (Annexures -13), Guarantee agreernents (Annexures - 1s & a0),

Hypothecation agreement (Annexure-19), sale-Deed (Annexure-?1) are attached

with the main petition. As per the financial records, it is evident that an amount of

Rs'19,87,03,000l. (Rupees Nineteen crores Eighty-$even Lakhs Three Tho,usand

only au on 09.02.2a22, is still amounts to default. .."*,;--;;:::.:s,:,,-..

10. The application filed in the prescribed Form

complete. Another condition is that there are no di*cisinary

eP (lBl No.59/CMFb12022
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_l 3 _
against the prapo$ed Resolution Professionar" In the present ca$e, in Fart
* of Form 1, [dr. $anjay Kumar Aggarwar has been proposed as rnterim
Resolu*on professionar 

tr*nl. Fom No,? deted 03.02.2022 arong with fio
certificate of IEBI issued in favsur af the propo*ed rnter:im Reeorution professionar.
Form-B had been firad vide Diary No.002S5/5 dated 13.01.2023. The Law
Research Associate of $ris rribunal has checked *re credentials of Mr. $anjay
Kumar Aggarwar, and there is nothing adverse against him. rn view of thaabove, we appoint Mr. Sanjay Kumar Agganral, Registration No.
lBBl/lPA'.00zirp-N00 1z6tzafi-1g1102gg, Emair: sanjayagganrar.fcs@gma*.com,

:":: 
trlo' gorT-05414' 

the lnterim Resolution professionar 
with the rouowing

olrections: -

i') The teffn of appointrne't of Mr. $anjay Kumar Aggarwar sha, be in
accordance with the provisions of $ection 16(5) of the code;

ii') In terms of section 17 afthe code, from the date of thia appointment,
the powers of the Board of Directors shafi sland suspended and the
management of the affairs shall vest with the Interim Resolution
professionar and the officers and the manag-ers of the corpor.ate
Debtor ehall report to the lntorim Resolutian professionar, 

who eha*
be enjoined to exercise aI the powers as are vested with rnterim

Reeqrution professronar 
and etricfly perform a, the duties as ara

enjoined on fie lnterim Resol$tion Professlonal under section 1g and
other re{evant provisions of the sods, incruding taking contrsr and
custody of the assete over which the corporate Debtor has

rights recorded in the balance sheet of the Corporato

CP (lB) No. ssl0hdlpb/202a

ya,t\t\ v.--/
\:r,.;)1.;r5;-;i{
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iv.)
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provided in $ection 1s (1) {0 of the code; rhe rnterim Resorr.rtisn

Professionar is directed to prepare a comprete rist of the inventory of

es*ots of the Corporate Dsbtofi

The {nterim Resoltltion Prsfessional shall strictly act in accqrdance

with the code, all the rules framed thereunder by the Board or the

central Govsrnmant, and in accordance with the code of conduct

governing hia profession and as an lneolveney professional with high

standards of ethics and morals;

Tho Interirn Resolution professional shall causs a pu0ric

announ@ment within three days as contemptated under Regulation 6

of the lnsolvency and Bankruptcy Board of lndia {rnsorvency

Resslution Process for corporate perssns) Regulations, 2016 of the

initiation of the corporate rnsorvency Resorution process in terms of

section 13 (1) (b) of the oode read with $ection 15 cailing for the

submission of claims against eorporata Oebtor;

It is hereby directed that the corporate Debtor, its Directsrs,

personnel, and the persons sssociated with the management shall

extend all cooperation to the lnterim Resolution professional in

managing the affairs of the corporate Debtor as a going concem and

exterld all cooperation in accessing books and records as well as

a$set$ of the Corporate Debtor;

The Buspended Board of Dirsctors is directed to

acces$ to the Books of Accounts of the corporate

v.)

vi.)

n

li
ii

.:. li
i{'
)

CP {lB) No. sslchdtpt#2og?

ln^
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corparate debtor, the lRp/Rp may take the

CP {lB) No. sschdpb/2022

l.s
undsr $ectlon 128 of the cornpanies Act" ln case the books *il-
maintained in the erectronic modts, the suspended Board of Directsrc

are to ghere ruitl, the Rescrution professionar ail the infurmstion

regarding Maintaining the Backup and regarding $ervice provldar

kept under Rure 3{5} and Rure 3(s} of the companies Accsunts
Rules, za14 respectivery as effective ftom 11.0g.20??, especiaflythe

name of the servics pruvider, the internet protocol of the service
Prsvidor and its rocation, and arso address of the rocation of the
Bosks of Accounts rnaintained in the croud. rn case accounting

software for maintaining the b,ooks of accounts is used by the
corporate debtor, then rnp/Rp is to check that the audit trair in the
same is not disabled as required under the notification dated

24"03'202i of the Ministry of corporate Affairs. The statutary auditor
is directed to share with the Resorution professionar the audit

doeumentation and the audit trairs, which they are mandated to retain

pursuant to sA-230 (Audit Documentation) prescribed by the Auditing

and Assuranee $tandar.ds Board rcAr. The rRp/Resorution

Professional is directed to take possession of the Books of Account in
physical form or tha computer systems storing the electronic records

at the earriest. rn case of any non-c@peration by the suspended

Bosrd of Directcr$ or the statutory auditors, he may take the herp of

the police authoritie* to enforce this order. The concemed porice

authorities are directed to extend herp to the rRplRp in imprementing

this ordbr for retrievar of rerevant information from the

!, , t l1 J-F i

t* ," ..-*.. " ,....> J

\ *?;,;trn l'rr1,'i'?a':i11 7r - r:' "':
ra, .-, i' t:

tffigpr.
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Forencic Experts empanefred with this Bench for this purpose.

$uspendcd Board of Direetors is also directed, to hand over all user

l,g snd pgsswords rerating to the corporate debtor; particr.rrarry for
goyarnment portals, for varjous compliance$. The lnterim Resolution

P*fmsianar is arso directed to mske s speeific mentisn of
norFcompriance, if any, in this regard in his status report fired befsre
this Adiudicating Authority immediately after a month of the initiation

of the.CtRp,

vii") The Resorution Frofussionar is directed to approach the Government

Departments, Banks, corporate Bodiea and other enfities with

requ*sts for infqrmatisn/documents avairabre wi*r those

a utfiorities/institutions/others pertai ning to the oorporate debtor which

wourd be rerevant in the cr* proceedings. The Government

Departments, ganks, corporate Bodies and othar entities are direc&d

to nender the necessary infiormation and cooperati'n to the

Re*orution professiona! to enabre him to conduct the crR
Proceedings as per law

The lnterim Resorution professionar shart after coilation of ail the

claims received against the corporste Debtor and the determination

of the operationar position of the corporate Debtor constitute a

conrrnittee of creditors and shafi fire a report, certifying the

constitution of the comrnittee to thie Tribunar on or before the expiry

of thirty- days fram the date af his appointment, and shall

CP {lBl No. $g/Chd/pbl202i

t6

viii")
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t1
first meeting of the cornmittee within $even days of filing the |^*n;n:f-
the constifution of the Commitee; and

ix.) Tha tnbrim Resolution professional is directed to send a regular
progress report to this Tribunal every fortnight"

't1' fn the given facts arrd circumstances, the present petition being comprete
and having astahlished the d*fault in payment of the Finansial Debt for the default
amount being above the threstrold limit, the petition is admitted in terms of $ection
7(5) of the lBc ano accoruingly, also direct moratorium in tonns of sub-section {1}
of Section 14 sf the code to take eff,ect as below:

a) the institution of suits or continuation of pendi,g suits or proeeedings
against the coryorate debtor irrcruding execution of any judgmenr, decree,
sr order in any court of raw, tr,ihunar, arbitration paner, or other authority;

b) transfening, encumbering, arienating, or disposing of by the corporate
dabtor any of its assets or any lagal right or beneficial interest therein;

c) any action to foredose, recover or enforce any securi$ interest created by
the corporate debtor in reapact of its pruperty ir,rcluding any action under
the $ecuritizatisn and Reconstruetion of operationar Aseet* and
Enforcerxent of $ecurity lntere*t Act, lOCIj; and

d) the recovery of any prop*rly by an ourn*r or ressor where such propeg is
occupied by or in the possession of the corporate debtor.

e) rt is furthar directed that the suppry of essentiar goods or
corporate debtor as may be epecified, shall not be ter:rnina

or interrufi*d during the moratorium peJiod. The provrsions

GP {ts} t{s. S$Chdptdt0a?
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*hafi, howerrer, not appry ts euch transqction$ a$ may be notified or rn* 

-
centrar 

.Gorremment in consultation with any operationar sactor regurator
and t0 a gufety in a contruct of guarantoe:to a corporate debtor.

f) The order of moratorium shall have effect frorn the date of thie or&r till
connpletion of the csrporate insolvency resolution process or un$l this
Bench approves the r*salution plan under sub-saction {1) of section 31 or
passss an order for liquidation sf he corporah deftorunder section 33 as
the casemay bs.

12' we direct the Financiar creditor to deposit a sum of 8g,00,000/- (Rupees
Two Lakhs only) with the lntedm Reaolution professionar, to meet aut the
expeflse ts perfarvn the function* aseignsd to him in acco:rdsnce with Reguraticn 6cf lnsolvency and Bankruptcy Board of India (lnsolvency Resorution process 

fior
corporate Fercon) Regurations, 2016. The arnount, however, is subject to
ad'fu'strnent by the comrnittee oJ craditors as accounted for by the rnterirn
Resslution pnrfessional 

on the conclusion of ClRp,

13' A copy of the order shall be comnnunicated to bolh par:tiee. The learned
counsel for the pEtitioner shall deliver a copy of this order to the rnterirn Ressrution
Professional forthhith' The Registry is arso directed to send a copy of this order to
the fnterim Resolution

forthwith.

14. The petition is

ffiuffiHfufiBrrk$r'] 
*%* 
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I(under Regulation 6 of the Insglvency aud Bar*ruptcy Board of lndia
{lnsolvency Resolution process far Corporate poruoq$} [*g*dti*u, eOiOl

FOR XIIS ATTtrNTION OF THE CRUDTTCIRS' Otr'RATTAN POULTRIES PRIVATE TIMITED

1. Name of eorporate debtor Rattrn Poultries Pri"oi" f .i*rlr"a
1 Date of iucorpoffi- of

jgglrats debtsr
rz.u,),1!4rg

1
J. Au*hority * under --mffi

sorporate debtor is incorpor*ted

lrygietered

f9flryer or Lsmpenies,Frx{ab at Chandigarh under
MCA

4, Corporate Identity No. I
Limited Liabitity Identification
No.sf coryorate debtor

u ur zzzPs r $99P:t'c0 22555

5. Address of the reeiitered office
and principal office tif any) of
corporate debtor

t arnala Koad, Malerkofla,
Distt. $angsur -t4& 023 (punjab)

6, lnsolvency commenccrnent date
in lespec.t of corporate debtor

t?.02,2023

Estimated date of closure of
iqsolvency resolution process

rrb.{ruJu?3
(l80tr' {ay from Insolveqcy Comrnencement Date}

8. Narne and registration number
of tlre insolvency pro&ssional
acting &s interim rescllution
professional

$ar$ay KumarAgganral
IBBL.TpA-00?N-00I 2 6t201? -18/l 0295

.q, Address and e-mail of the
interim resolution pro&ssional,
as registered with the Bonrd

#C-20,Block-C,WtW
SAS Nagar, Mohali * 160 0S5 (punjab)

Emai l : sanj ayagganual "fcs@gmail.com
Mobile No.- 98?61 05414

r0. Address and e-mail to be used

for correspondence with the
interim resolution professional

$anjny Xumar Aggarwal
# C-20, Block-C, Wave Estate, Sector 83

SAS Nagnr, Mohali - 160 055 (punjab)
Email: ip.rcttanpoultries @gmail.com
Mobile No.- 98761 05414

11 Last datc f,or subnrir*ion cf
claimr

2r,92.2023

{14 dayitom appointment of IRP)
12. Classes of creditors, if any,

under clause (b) of sub-section
(6.4.) of Section 21, ascefiained

by the interim resolution
prothssional

Name the class(es)- NA

13. Names of tr*solvency
Professionals identified to act as

Authorized Representative of
creditors in a class (Three

name$ for each class)

1, NA
2. NA
3. NA

14. (a) Relevant Forms and
(b) Details of authorized

representatives

me available at:

(a) Web I ink : httpl1ibbi.eov. irrdpr?loadto#Ir.ht{rri -
Please refer Note 1 given below f,or applicable form(s)
(b) Not Applicable

#e
sffi V
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is hereby grven -that 

the Hon'ble Natisnal Company Law Tribunal, Chandigarh B*eh--
lhandigarh (Adjudicating Authority under IBei yide order AateU AT.0A.2023 in
CP{lB}tio,59lChdlPhl2022 (Admitted} has arderecl the coomencement of a corporate insofvoncy
resolution proce$s of il,Us &.nttan Poultries Privrte Limited and *ppointed thr undffiignd
as lrieriur Reuolution Professional

Ihe crcditors of ilIlr Rattnn Poultries Private Limited are hereby oalled up{n to submit their
claims with proof on or before 2I.S?'2S13 to the interim resolutioi professional at the address
rnentioned against enlry No. 10.

The financial creditors shall submit their claims wi& proof by eleetronic means only. AII other
croditor* may submit the claims with prcof in p€rso& by post or by etectroaic means.

A fina*cial creditor 
rylolging to a class, ar listed against the entry No. l?, shall indicste its Ehoicc af

authorised representative frory among the three 
1r*olien*y pro&ssiinals li$rcd {;;r-h} N".[i;r;i

as authorisad representative of the cla*sin Forrn CA.

The srrbmission of proof of elaims should be rnade in accordance with Chapter IV of the
Insolvency and Bankruptcy Board o{ I$ia.(Insolvency Resolution process'fur Corpora[
Persons) Regulations, ?016. The proof of claims is to bi submined bf ;, of the frlu;;;;
specified funns alongwith documentary procf in support of their clairns: 

t t

NstB: I
Form B
Fcrm C

Forrn CA
Form D
Form E

Somr F

!lq* !f Oferational Creditnrs Except \rdorkmen arrd Ernployees
Claim by Finaneial Crrditors
Claim by. Financial Crcditsrs in a elass
Claim by a Workman or ar Employee
claim by Autlorizcd Representative of workmen and Employ.ees
Claim by Creditors other tkan Financial Creditors and Operational Creditors

Kindly mention E-rnail and Conta€t details in the Claim Fomr so that any query rcgarding
respeetive Claim can be re$olved immediately

$ubmission of fhlse sr misleading proofn of cl*im sh*ltr attract pennltios,

Rq.No IBBUIPA
Ilatr r 0?.02.2023

Flace: h{oh*li
Interim Resnluliou Professionrl

Fur Rattnn Poultries Privat* Limit*d -Undor CIRP

ffiocor l-rutrczss
Sanjay
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BEFORE THE HON'BLE NATIONAL COMPANY IAW TRIBUNAT

CHANDIGARH BENCH, CHANDIGARII

p,P. ttsl N".- sr, I

IN TT,IE MATTER OF:

Canara Bank ................ trinancial Creditor

v/s

M/s Rattan Poultries kt Ltd. .... Corporate Debtor

AND

IN THE MATTER OF

sanjay Kumar Aggarral, Interim Resolution professional
Ratan Poultries Private Limited - in crRp under rBC

...Appticanr/IRp

LIST OF CREDITORS ' OF RATTAN POULTIRES PRIVATE
LIMITED UNDER REGUATION 13(2I OF IBBI (INSOLVENCY
RESOLUTION PROCESS FOR CORPORATE PERSONSI

SL
No

Name &
Address ofthe
Financial
Creditors

Amount claimed by
credltor(sf

Amount of
Claim
admitted

Security / interest,
If any (Details of
Assets/Properties
and fixed
assets/Inventory, lf
anv.l

Remarks

Rs.
1. Secured

Financial
Creditors

Canara Bank
Specialised
Asset Recovery
Management
Branch
(Branch
Code CB-522Alr
Canara Bank ,

Circle Office
4th Floor, Plot
No.1,
Sector 34-
A,Chandigarh
PrN- 160 022
Phone:0172-
260t664,
2602336

Clatm filed
electronically in
prescrlbed Form C
on 2O.O2.2O23

Amount Claimed by
Secured crqditor

Rs. 23.06 Cr.
Cr

plus
penal

and other

(RS.12.28
Principal
interest,
interest
expenses incurred by
the ban$) as on date
of commencement of
CIRP (i.e 07.O2.2O231
in Rattan Poultries
Private Limited
(CP(IB)No .5e /chd/pb
/2022)
NPA: O9.O2.2O19

Amount
Admitjed bv
IRP

Rs. 23.OO Cr.
(RS.12.28 Cr
Principal plus
interest, penal
interest and
other expenses
incurred by the
banki) as on
date of
commencemen
t of CIRP (i.e

o7.o2.2o23l, in
Rattan
Poultries
Private Limited
(CP(IB)No .5e /c
hd/pb/2022)
NPA:
09.o2.2oL9

Presently, Only 5.8
bighs land vide
Khewat No.14,
khatoni No.66,
Khasara no.154 (5-
16) vide SaIe Deed
No.103 dated
2O.O4.2OO9 in the
narne of corporate
debtor Rattan
Poultries Private
Limited out of total
73,86 bighas comm€u:r
land at site. (68,78
bighas land is in the
personnel na.me of
suspended director
Sh.Ranjit Singh and
other fixed assets

/stocks, if any for
availing the various
borrowing facilities in
the name of corporate
debtor (As per Form
c)

Nil

TOTAL CLAIM Rs.23.O6 Cr. Rs.23.O6 Cr.

@%w



4_
2 Unsecured

Financial
Creditors
(Not having
voting rights)
being related
parties of the
corporate
debtor

No. Claim/Nil No Claim/Nil No Claim/Nil Nit

3 Operational
Creditors , if
any.

No Claim/Nil No Claim/Nil No Claim/Nil Nit

4 Claims Of
Employees &
Workmen
(Present /Past)

No Claim/Nil No Claim/Nil No Claim/Nil Nil

c Claims by
Creditors in a
Class

No Claim/Nil No Claim/Nil No Claim/Nil Nil

6 Claims by
Other Creditors
, if any

No Claim/Nil No Clatm/Nil No Claim/Nil Nit

Hence, Total claim filed by creditors of the corporate debtor Rattan poultries
Private Limited as filed upto 2L.O2.2O23 (Last date of filing of claim as per pA)
is Rs.23.o6 crores aud and admitted craim is Rs.2B.o6 crores.

SANJAY KU AL
lnterim Resol I in the matter of
RATTAN POUI?' ATE LTMITED (CtN NO. U01222p81999pTC022555)
Regn. No. lBBl/lPA-002/lP-N001 2Gt201Z -18t1029S

Date : 28.02.2023
Place : Mohali



FORM C
SusMrssroN or Claru Bv FruaNcrar. Cnnolrons

(Under Regulation 8 of the Insolvency and Bankruptry Board of India (Insolvency Resolution Process for

Corporate Persons) Regulations, 20 I 6)
16.02.2023

f,'rom:

Canara Bank, a body corporate constituted under the Banking Companies (Acquisition and Transfer of
Undertakings) Act, 1970 having its head oflice at 112, J.C.Road, Bengaluru and interalia branch office in
the name of Specialized Asset R""overy Management Branch, Canari Bank Circle Office, 4th Floor, Plot

No. i, Sector 34-A, Chandigarh.

To:
Mr.Sanj ay Kumar Aggarwal

The Interim Resolution Professional M/S Rauan Poultries Farm Pvt Ltd
Re gn. No. IBBIAPA-002/IP-N00 1 26 / 20 17 - 18 I 1029 5

#C-20,B1ock C, Wavc Estate, Sector 85, SAS Nagar, Mohali
Punjab 160055.

Email : ratcanpoultries@gmail. com

Mob:9876105414

Subject: Submission of claim and proof of claim.

Madam/Sir,

Canara Bank, hereby submits this claim in respect of the corporate insolvency resolution process of lWs
Rattan Poultries Pvt. Ltd. The details for the same are set out below:

Relevant Particulars

1 Name of the financial creditor CANARA BANK

2. Identification number of the financial

creditor

(If an incorporated body, provide

identification number and proof of
incorporation. If a partnership or individual
provide identification records* of all the

partners or the individual)

Pan No. -AAACC6106G

J. Address and email address of the financial

creditor for conespondence

SprCraITSgo ARM BRANCH,

4'" FLooR,

CaNana B,q.NK CIRCLE OFFICE

PLOTNo 1, SECTOR 34-A
CseNorceRn-160022
E-uer: cs5220@cnNARABANK.coM

4. Iotal amount of claim
(including any interest as at the insolvency

cofirmencement date)

Rs. 23.06 Cr as on 07.O2.2O23 plus further interest

and expenses from 08.02.2023

5. Details of documents by reference to which
the debt can be substantiated

AccouNr SrersHasNrs AS pER ANNExURE I ro 6

6. Details of how and when debt incurred (Sanctioned Amount)

OCC - Rs. 500.00 lacs dtd 30.06.2015

WCTL - Rs. 106.99 lacs dtd 30.06.2015

TL I - Rs.335.00lacs dtd 30.06.2015

TL2- Rs.475.00lacs dtd 30.06.2015

TL 3- Rs. 165.00lacs dtd 30.06.2015
DPN Agri - Rs. 100.00 lacs dtd 15.10.2018

Current Account Rs 0.58 lacs (overdrawn balance)

\r.



H-ls of any mutual credit, mutual
other mutual dealings between the

debtor and the creditor which
set-off against the claim

ls of any security held, the value of
security, and the date it was given

15.10.201

Prime : Working Capital & euasi fquity essistance

- Term Loan
Entire fixed
assets of the

company for
Term Loan

Hypothecatio
n of stock

arising out of
genuine trade

transaction for
wc.

Rs 346.24 lacs

being W.D.V.
of the entire

fixed assets

excluding

value of land &
building as per

C.A certified

PBS dated

31.03.2018.

Stocks

1418.36 lacs as

statement

30.06.2018

Hypothecation

Hypothecation

Collaterals : (Existing) : Working Capital A quasi

EMT of land

measuring 5.8

bighas

comprised in
khata/khatoni

no 14/66 khasra

no. 154/5-16 as

per sale deed

No. 103 dated

20.04.2009

situated at

village

Sadatpur,

Tehsil

Malerkotla
District
Sangrur.

(Further the

facilities were

also secured by
creating EMT

of properties of
the

Rs 2962.50

Iacs as per

valuation of Ar
Rakesh Kumar

associates

dated

13.06.2017.

(for total land

area of 74.58

bigha-i.e. EMT

of 5.8 bigha in
the name of
M/S Rattan

Poultry Farms

P Ltd and SMT

of 68.78 bigha

in the name of
Ranjit Singh

and Rahuljit

Singh.)

EMT (only for
5.8 bigha)

SRN.

H271 93663

Charge lD-
90309338 (as

per MCA)

t



Relevant Particulars

directors/guaran

tors who have

also given their

personal

guarantees to

secure the

facilities

granted to the

financial

creditors.)

9. Details of the bank account to which the

amount of the claim or any part thereof can

be transferred pursuant to a resolution plan

209272434

SusprNsg _ SL-OL-RTGS-NEFT PMT ENS O

CNRB0005220

10.

qr-A tb*qttt .i *,
FoT CANARA BANK

List of documents attached to this claim inl

order to prove the existence and non-l

payment of claim due to the financiall

creditor I

AccouNT STATEMENTs ANNExuRE , -l
Ai.nrExuRE 6 

I

I

COMPAT.TYMASTERDATA-ANNEXURET 
I

I

COPYOFROCANDFORM8-ANNEXURE8 I

I

copy oF SANCTTON DATED 30.06.201s-l

ANNEXUREg 
I

COPY OF RESOLUTION DATED 30.06.2015-I

ANNEXURE ro 
I

COPY OF DEBTOR CREDITOR AGREEMENT

DATED 04.07.2015. ANNEXURE I1

COPY OF LETTER OF I.INDERTAKING OF

RESTRUCTURTNG OF LOAN- ANNEXURE I 2

COPY OF SANCTION LETTER DATED

I 0. I 0.201 8- ANNEXURE 13

COPY OF DPN DATED 15.10.2018- ANNEXURE

l4

COPY OF SUPPLEMENTAL COMMON

HYPOTHECATION AGREEMENT DATED 15.10.2018
_A}{NEXURE 15

COPY OF LEDTD
ANNEXLIRE 16

COPY OF SeI-g Dero
ANI.{EXURE 17

DATED 05.05.201l-

DATED 20.04.2009

cl
ut.mr $iq)0$tGeneral rianase i

Sh. RrtLffiEfiffihffi 34, q'*n+
Auth&S8 EfffSeffdlo&"8n' belialf of Canara Bank GC)

Specialized Asset Recovery Management Branch, Canara Bank Circle Office, 4'Floor, Plot No. 1,

Sector 34-A. Chandiearh



>*
DECLARATION

I, Ranjeet Kumar, Assistant General Manager, Specialized Asset Recovery Management
Branch, CanaraBank Circle Office,46 Floor, Plot No. 1, Sector 34-A, Chandigarh, do-hereby
declare and state as follows: -

1.

2.

a
J.

4.

5.

That IWs Rattan Poultry Farm Pvt. Ltd, the corporate debtor was, at the insolvency
commencement date, being the 7h day of February 2023, actually indebted to Canara
Bank for a sum of Rs. 23.06 cr (Rs. Twenty Three crores Six lacs approx) as on
07.02.2023 inclusive of interest but excluding the legal expenses etc.

In respect of the claim of Canara Bank of the said sum or any part thereof, I have
relied on the documents specified below:

ACCOUNT STATEMENTS _ A}INEXI'RE 1 TO AIINEXURE 6
COMPANY MASTER DATA- A}I![EXI'RE 7

COPY OF ROC AND EORM 8 - A}INEXURE 8
COPY OF SANCTION DATED 30.06.2075_ AIINEXURE 9
COPY OF RESOLUTION DATED 30.06.2015- AT{NEXURE 10
COPY OF DEBTOR CREDITOR AGREEMENT DATED 04.07.2015_ AI{NEXI'RE 11
COPY OF LETTER OF UNDERTAKING OF RESTRUCTURING OF LOAN_ AIINEXT'RE 12
COPY OF SANCTION LETTER DATED 10.10 .20L8_ ANNEXURE 13
COPY OF DPN DATED 15. ].0.2018- A}INEXI'RE 14
COPY OF COMMON HYPOTHECATION AGREEMENT DATED 15.10.2018 _ A}INEXI'RE 15
COPY OF LEDTD DATED 05.05 .2011- A}INEXURE 16
COPY OF SALE DEED DATED 20.04.2009 _ A}INEXI'RE 1?

That the said documents are true, valid and genuine to the best of my knowledge,
information and belief and no material facts have been concealed therefrom.

In respect of the said sum or any part thereof, neither I, nor any person, by my order,
to my knowledge or belief, for my use, had or received any manner of satisfaction or
security whatsoever.

Canara bank, is not a related party of the corporate debtor, as defined under section 5
(24) of the Code.

Date:16.02.2023
Place: Chandigarh

VERIF'ICATION

concealed therefrom.

Verified at Chandigarh on this 16ft day of February,2023

d"m"ffifrm

M
I, Ranjeet Kumar, the claimant hereinabove, do hereby verify that the contents of this proof
of claim are true and correct to my knowledge and belief and no material fact has been

_EFer +-r=?r bq;
For CANARA BANh

^.J
{niMilHts{tumrg
ffiffi;cffiil&anaiso,,i,
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Company Master Data

CIN

Company Name

ROC Code

Regishation Number

Company Category

Company SubCategory

Class of Company

Authorised Capital(Rs)

Paid up Capital(Rs)

Number of Members(Applicable in case of company

without Share Capital)

Date of Incorporation

Registered Address

Address other than R"/o where all or any books of account

and papers are maintained

Email Id

Whether Listed or not

ACTIVE compliance

Suspended at stock exchange

Date of last AGM

Date of Balance Sheet

Company Status(for efiling)

Charges

Assets under charge Charge Amount Date of Creation Date of Modilication Status

2000000 2010312004 - oPEN

Immovable property or any interest therein; Book debts; Stocks 168199000 1510912000 1511012018 OPEN

Directors/Signatory Details

Surrendered DIN

Company Master Data

u 0 t222PB I 99 9P T C022 5 5 5

RATTAN POULTRIES PRIVAIE LIMTED

RoC-Chandigarh

022555

Company limited by Shares

Non-govt company

Private

70000000

5 1307000

0

1210511999

BARNALA ROADMALERKOTLA DISTT SANGRUR PUNJAB PB

148023 IN

rkj indal2005 @yahoo. com

Unlisted

ACTIVE Non-Compliant

29t0912018

31/0312018

Active

Begin date End date

12105/1999

tzl0slt999

1sl1y20t0

DIN/PAN

0 I 889733

01889747

03313720

Name

RANJIT SINGH

RAHULJIT SINGH SIDHU

MOHINDER SIDHU KAUR

https ://www.mca. gov.in/mcafoportal/companyLLPMasterData.do 1t1

t
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FORM NO. CHG-1 ffi
[PursuantfosecfionsTT,TSandTg and {ffi
pursuantto Seciion 384 read with 77,78 and lllfl(l

il ?::T"ZH:Z!?;A"*;:I:::| :;::;gl ffi}

modification of charge (other than those

related to debentures) including particulars of
modification of charge by Asset
Reconstruction Company in terms of

Assets and Enforcement of Securities ,nterest

Act, 2002 (SARFAES0

Form language: @ English

Refer the instruction kit for filing the form.

1. (a) .Corporate identity number (ClN) or foreign company 222P81999PTC022555

(c) email id of the company

registration number (FCRN) of the company

(b) Global location number (GLN) of company

2. (a) Name of the company .TTAN POULTRIES PRIVATE LIMITED

(b)Addressof theregisteredofficeor theprincipal placeof businessinlndiaof thecompany

ROADMALERKOTLA
SANGRUR

com

3. (a) .This form is for registration of

Q Creation of charge O Modification of charge

(b) Charge lD of the charge to be modified

4. - \ /hether the applicant is Q fne Company Q fne Charge Holder

5. Whether the form is being filed

(i) . Beyond 30 days but within 300 days from the date of creation or modification Q Yes O No

(iii) Beyond 300 days CYes O No

(if yes, an application will be required to be made to Central Government for extension of further time)

6. (a) Whether charge is modified in favour of asset reconstruction company (ARC) or assignee Q Yes O No

7. (a) "Date of the instrument creating or modifying the charge

(b) Nature, description and brief particulars of the instrument(s)

ailtwtx,El
creating or modifying

(DD/MM/YYYY)

the charge

Restructuring Agreement

Creditor Agreement
Memorandum

(c)-Whether charge is created or modified outside lndia Q Yes O No

(*, tYt)

Page 1 of6
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8. Type of charge

*(a) A charge on:

fl Uncalled share caPital

I lmmovable property or any interest therein

f Floating charge

E eny property for securing the issue of secured deposits

! eatent

E Trademark

f, Book debts

I Solely of Property situated outside lndia

(b) lf others, specify

f Catls made but not paid

I Movable property (not being pledge)

I Motor Vehicle (Hypothecation)

f Goodwill

! Licence under a patent

E copyrignt

f Snip or any share in a ship

XI others

9. (a).\Mether consortium finance is involved Q yes O No

lf Yes, enter Lead Banker's Name

(b) *Whether joint charge involved

(c) *Number of charge holder(s)

(Note : lf more than one charge holder involved, then attach the names of charge holders, details of extent to the

charge particulars of property charged, amount secured.)

't o.Particulars of the charge holder (ln case charge is modified in favour of ARC or assignee, enter the

particulars of ARC or assignee)

ONoQyes

r-l

Category bank

Name Bank

GATE

. Name

Address.

" City

- State

* Country

* 
Pin code

11 come-mail I

Page 2 of 6

Get list of chargeholders
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11.(a).Amount secured by the charge (in Rs.) 158,1

(ln case the amount is in foreign currency, rupee equivalent to be stated)

12. Brief particulars of the principal terms and conditions and extent and operation of the charge

(a) * Rate of interest

13%, WCTL: 13.50%, Term Loans: 13.75o/o

(b) -Terms of repayment

Limit repayable on demand, WCTL and term loans as per agreed terms.

(c) .Margin

(e) Others

(ln case of modification of charge, enter the amount secured by the charge after such modification)

(b) Amount secured by the charge in words

(c) ln case amount secured by the charge is in foreign currency, mention

(d) - Extent and operation of the charge

Page 3 of 6

Thousand only
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13. ln case of acquisition of property, subjected to charge, furnish the details relating to the existing charge on the

property so acquired

(a)Dateofinstrumentcreatingorevidencingthecharge

(c) Date of acquisition of the property

(d) Amount of the charge (in Rs.)

(e) Particulars of the property charged

(i)

(ii)

( iii)

14. 
-Short particulars of the property or asset(s) charged (including complete address and location of the property)

of stocks of poultry feed, birds, medicines and eggs

of land & Building measuring 5 Bigha 16 Biswa situated at Near Rural Focal Point, Vill. Saudatpur, Tehsil

of Equipment, Plant & Machinery

(b) Description of the instrument creating or evidencing the charge

(vii)

Page 4 of 6
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15. (a) -Whether any of the property or interest therein under reference is not registered in the name of the company

Qves ONo

16.* Date of creation/last modification prior to the present modification

17. Particulars of the present modification (Please ensure that correct

displayed in the certificate of modification of charge)

The present credit facilities are (in Rs.) OCC: 500.00 lacs, WCTL: 106.99 lacs, Term Loan-l: 335.00 lacs, Term

: 475.00 Lacs and Term Loan-lll: 165.00 Lacs. Total credit facilties : 1 581 .99 lacs

Attachments

'1. *lnstrument(s) of creation or modification of charge;

4. Optional attachment(s), if any

List of attachments

Declaration

f AttTl, -l

[Att,.h-l

a-i;;rrcE-l (DD/MMryYYY)

particulars are entered as the same shall be

Restructu ring Agreement. pdf

Creditor agreement.pdf
Memorandum.pdf

of renewal.pdf

ffi t am authorized by the Board of Directors of the Company vide resotution no.lz 
--__l . ort"o l-oeloDot il

to sign this form and declare that all the requirements of Companies Act, 2013 and the rules made thereunder in

respect of the subject matter of this form and matters incidental thereto have been complied with. I also declare

that all the information given herein above is true, correct and complete and as per the attached charge instrument
(s) or documents(s) and nothing material has been suppressed. A copy of the attached charge instrument(s) or
document(s) is/are available at the registered office or principal place of business in India of the company.

To be digitally signed by

Director or manager or secretary or CEO or CFO(ln case of an lndian company) 
lmJlt#Flor an authorised representative (ln case of a foreign company)

Designation

DIN of the director; DIN or PAN of the manager or CEO or CFO or authorised
representative; or membership number of company secretary

889733

ffi
Page 5 of 6

Remove attachment
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To be digitally signed bY

Charge holder

PAN of the Charge holder

To be digitally signed by

ARC or assignee

PAN of the ARC or assignee

Certificate by practicing professional

I declare that I have been duly engaged for the purpose of certification of this form. lt is hereby certified that I have gone

through the provisions of the Companies Act, 2013 and rules thereunder for the subject matter of this form and matters incidental

thereto and I have verified the above particulars (including attachment(s)) from the original/certified records maintained by the

Company/applicant which is subject matter of this form and found them to be true, correct and complete and no information

material to this form has been suppressed. I further certify that:

i. The said records have been properly prepared, signed by the required officers of the Company and maintained

as per the relevant provisions of the Companies Act, 2013 and were found to be in order;

ii. All the required attachments have been completely and legibly attached to this form.

To be digitally signed by

Chartered accountant (in whole-time practice) or

Cost accountant (in whole-time practice) or

Company secretary (in whole{ime practice)

\A/hether associate or fellow Q Associate @ felnw

Membership number Certificate of practice number

Note: Attention is also drawn to provisions of Section 447, section 448 and 449 of the Companies Act, 2013 which
provide for punishment for fraud, punishment for false statement and punishment for false evidence respectively.

This eForm has been taken on file maintained by the registrar of companies through electronic mode and on the

basis of statement of correctness given by the filing company.

Declaration

l/ we confirm that the attached charge instrument(s) or document(s) is/ are true copies of the original which is/are

available with the charge holder and/ or assignee and all the information and particulars mentioned above are

derived there from are concisely and correctly stated. l/ we am/ are duly authorised to sign this form.

IEAMA*l
lnnr.roml

(3

C

C

Page 6 of 6
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modificatlon of charge (other than those
related to debentures) lncludlng Paftlculars
of modification of charge bY Asset
Reconscruction Company in terms of
Secu ritization and Reconstruction of
Financial Assets and Enforcement of
Securlties Interest Act, 2OO2 (SARFAESI)

Refer the instruction kit for filing the form.

1. (a)-Corporate identity number (ClN) or foreign company '1999PTC022555
registration number (FCRN) of the company

(b) Global location number (GLN) of company

2. (a) Name of the company .TTAN POULTRIES PRIVATE LIMITED

(b) Address of the registered office or the principal place of business in lndia of the company

ROADMALERKOTLA

ISfi SANGRUR

1

(c) email id of the company ndal2005@yahoo.com

3. (a) -This form is for registration of

Q Creation of charge Q Modification of charge

(b) Charge lD of the charge to be modified

4. 'whether the applicant is 
@ The company e The charge horder

5. Whether the form is being filed

(i) " Beyond 30 days but within 300 days from the date of creation or modification O Yes O No

(iii) Beyond 300 days f ls5 13, No

(lf the delay of the Form is filed beyond 300 days, the application will be required to be made to Central Govemment
for extension of any further time)

6. (a) Whether charge is modified in favour of asset reconstruction company (ARC) or assignee O Yes O No

7. (a).Date of the instrument creating or modifoing the charge [e1orffil (DD/MMI/YYY)

(b) Nature, description and brief particulars of the instrument(s) creating or modifying the charge

AL COMMON HYPOTHECATION AGREEMENT
TION LETTER

TAKE DELIVERY LETTER TO DPN

(c)-Whether charge is created or modified outside lndia QYes O No

Page 1 of7

FORM NO. CHG.I
[Pursuant to sedions 77,78 and 79 and
pursuant to Section 384 read with 77,78
and 79 of the Companies Act, 2073 and
Rule 3(7) of the Companies (Registration
of charges) Rules 20741

Form language @ English Q Hindi

t
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8. Type of charge

. (a) A charge on

f Uncalled share capital

I lmmovable property or any interest therein

! Floating charge

E eny property for securing the issue of secured deposits

I Patent

! Trade mark

I Bookdebts

! Solely of Property situated outside lndia

(b) lf others, specify

! Calls made but not paid

E Movable property

f] Motor Vehicle (Hypothecation)

f] Goodwill

f Licence under a patent

E Copyright

f snip or any share in a ship

X others

9. (a)-Whether consortium finance is involved Q yes 
O No

QYes

t--l
(Note: Please attach a complete list of charge holders, details of their extent to the charge, particulars of
property charged, amount secured etc.)

lO.Particulars of the charge holder (ln case charge is modified in favour of ARC or assignee, enter the

particulars of ARC or assignee)

Category bank

(b).Whether joint charge is involved

(c) -Number of charge holde(s)

ONo

Name Bank

Line I

Line ll

Gate

* 
Name

Address*

. City

* State

Country

* 
Pin code

e-mail id 12@canarabank.com

- 
Whether charge holder is having a valid lncome Tax PAN @ Yes C No

lncome tax-Permanent Account Number (PAN) 
|AMCC6106G_l

\

BSR Code / Branch Code

Page 2 of 7

Get list of chargeholders



L1 C

1'1.(a)"Amount secured by the charge (in Rs,) 168,199,

(ln case the amount is in foreign currency, rupee equivalent to be stated)

(ln case of modification/ rectification of charge, enter the amount secured by the charge after such modification)

(b) Amount secured by the charge in words

Sixteen Crore Eighty One Lacs Ninety Nine Thousand only

\-

(c) ln case amount secured by the charge ls in foreign currency, mention details

Page 3 of 7
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12. Brie'f particulars of the principal terms and conditions and extent and operation of the charge

(a) Date of Creating Security lnterest by actual/ constructive deposit of
title deeds within bank/ housing finance company

(b) Borrowe/s customer/account number

(c) *Rate of interest 8.70% + 3.75o/o i.e.12.45% PA

2(d) Repayment term (in months)

(e) .Terms of Repayment

(f) Nature of facility

(g) Date of Disbursement

(h) Miscellaneous narrative information

(i) 'tvlargin
per bank norms

(j) Exient and operation of the charge

(k) Others

additonal DPN loan is to be repaid in 12 months with 11 monthly
rlments of Rs. 8.50 lacs and last instalment of Rs. 6.50 lacs, lnterest

be served as and when due.
sting OCC and Term loans to be continued at previous terms and

Loan Rs. 100 Lacs (Fresh)

Rs. 500.00 Lacs (Existing)
Term Loan I Rs. 335.00 Lacs (Existing)
Term Loan ll Rs. 475.00 Lacs (Existing)

'erm 
Loan lll Rs. '165.00 Lacs (Existing)

'erm Loan lV Rs. '106.99lacs (Existing)

t
Page 4 of 7
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13. ln case of acquisition of property, subjected to charge, furnish the details relating to the existing charge on the

property so acquired

(a) Date of instrument creating or evidencing the charge (DD/MM/YYYY)

(c) Date of acquisition of the property

(d)Amount of the charge (in Rs.)

(e) Particulars of the property charged

(b) Description of the instrument creating or evidencing the charge

14. 
- 
Short particulars of the property or asset(s) charged (including complete address and location of the property)

working capital : Stcoks arising out of genuine trade transactions
Term Loan:

1. Entire Fixed assets of the company
EMT of agriculture land & building constructed upon land measuring 74.58 bigha in the name of Rattan Poultries
Ltd (5.8 bigha) and Ranjit Singh 68.78 Bigha
lateral Security

EMT of residential house (under construction) built on total land measuring 178,48 (Sale deed No. 3671, 2849,
3670, 2848).

O Plot Unit O Dwelling Interest

Evaluated Price of Asset as on
Security interest Creation date

Nature of Property

PLOT lD Number

*Survey 
No. / Gat No. etc.

Street Number & Name

Sector /Block Number

Locality

Landmark

Village/Town Name

Taluka

District

State

Pin Code

.Latitude

*Longitude

Area of plot (Sq. feet, Sq. meter, Acre,
Gunta, Cents, Hectares)

,380,000.00

land & Building and house

14, 751154, 35-36/47

No.154,151,152 etc

Suadatpur & Vill Naudhrani

4.58 Bigha & 178 -4 B

Page 5 of 7
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By North

By East

By South

By West

*Survey number,GAT number, Khesra number, Khweta number, Mouza number, Phase number or any other such similar
representation in various states or union territories can be captured in this field.

(All the fields should be captured as appearing in the revenue record, flat no, house no, Municipal Office/Municipal
Corporation/ Grampanchayat are to be specified and also the area of the immovable property as well as boundaries)

'15. Description of the document by which the company acquired the title

Numberoftitledocumentsdepositedbycustomer

16. (a) .Whether any of the property or interest therein under reference is not registered in the name of the company

QYes ONo

17.* Date of creation/last modification prior to the present modification (DD/MMryYYY)

18. Particulars of the present modification (please ensure that the correct particulars are entered as the same shall be

displayed in the certificate of modification of charge)

'otal 
credit facilities enhanced from I 5,81 ,99,000/- to 16,81 ,99,000/- with the sanction of Fresh DPN loan of Rs.

100.00 Lacs.

credit facilities after enhancement are (in Rs.) OCC: 500.00 lacs, Term Loan-l: 335.00 lacs, Term Loan-ll:
.00 Lacs, Term Loan-lll: 165.00 Lacs, Term Loan lV: 106.99 Lacs and DPN Loan: 100.00 Lacs. Totalcredit

: 1681.99 lacs

Attachments

1. 
*lnstrument(s) 

of creation or modification of charge;

4. Optional attachment(s), if any

List of attachments

Declaration

04t0712015

fiir"h l

f Att*h -l
;ation agreement.pdf
Letter.pdf

Delivery note.pdf

I I am authorized by the Board of Directors of the company vide resolution no. lz 
----_-] * dated t 1s/10/10.181

to sign this form and declare that all the requirements of Companies Act, 2013 and the rules made thereunder in

respect of the subject matter of this form and matters incidental thereto have been complied with. I also declare
that all the information given herein above is true, correct and complete and as per the attached charge instrument
(s) or documents(s) and nothing material has been suppressed. A copy of the attached charge instrument(s) or
document(s) is/are available at the registered office or principal place of business in lndia of the company.

ffi) Page 6 of 7

Remove attachment
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To be digitally signed by

889747

l$iiL-:::l

lxm'*l

Director or manager or secretary or cEo or cFo(tn case of an lndian companvl lffi# ffi#-l
or an authorised representative (ln case of a foreign company) " lsronu H;ili*r|

Designation Director

DIN of the director; PAN of the manager or CEO or CFO or authorised
representative; or membership number of company secretary

Declaration

I l/ we 
9?nfiT that the attached charge instrument(s) or document(s) is/ are true coples of the original which is/are

available with the charge holder and/ or assignee and all the information and particulars mentioied above are
derived there from are concisely and correctly stated. l/ we am/ are duly authorised to sign thisform.

n [:^"jll1l:-r,]Y]tll"talllnternationalfinancial institution who has/have been exempted from payment of
Income tax in lndia under the UN privileges and lmmunities Act.

To be digitally signed by

Charge holder

PAN of the Charge holder

To be digitally signed by

ARC or assignee

PAN of the ARC or assignee

Certificate by practicing professional
I declare that I have been duly engaged for the purpose of certificatlon of this form. lt is hereby certified that I have gone
through the provisions of the Companies Act, 2013 and rules thereunder for the subject matter of this form and matters incidental
thereto and I have verified the above particulars (including attachment(s)) from the original/certified records maintained by the
Company/applicant which is subject matter of this form and found them to be true, correct and complete and no informagon
material to this form has been suppressed. I further certify that:

i' The said records have been properly prepared, signed by the required officers of the Company and maintained
as per the relevant provisions of the Companies Act, 2013 and were found to be in order;

ii. All the required attachments have been completely and legibly attached to this form.

To be digitally signed by

@ Chartered accountant (in whole-time practice); or

C Cost accountant (in whole-time practice); or

C Company secretary (in whole-time practice)

Whether associate or fellow e Associate @ fetOw

Membership number Certificate of Practice number

Note: Attention is also drawn to provisions of Section 447, section 448 and 449 of the Companies Act, 2013
which p.rovide for punishment for fraud, punishment for false statement and punishment for false evidence
respectively.

106G

statement of correctness given by the filing company

16

t PageT of 7
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ANNEXURE.IT

(Description of the assets hypothecated)

PART - A: Machineries/Equipments/Accessories

PLANT AND MACHINERY, TOOLS, FITTINGS, FIXTURES AND OTHER FIXED ASSETS OF THE
FIRM (ExctuDtNG vEHIctES) valued at : Rs. Rs. 346.24 Lacs(w.d.v) as per pBS as at
31.03.2018

Signature/thumb impression of the Borrower
PART - B: Vehicles (includila accessories and implements)

Signature/thumb impression of the Borrower

* Part - C: Details of other goods (like, Stock in trade, Raw Materlals, Finished Goods, Att
other goods other than those specified ln A and B above lncluding Book Debtf a \t

d r\ e

s 1\EA\

p\
,EStocks arising out--of - genuine

Entire Fixed Assets of the company

.

Lacs being WDV

vatue of the
entire fixed
assets

exctuding vatue
of Land &
Buitding as per
C.A certified
PBS dated
31.03.2018.

Hypothecation

t

I

Lacs as per
stock
statement
30.06.2018
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31fl
Er\ E

E1\qa\
p6\
o

TJ.

For Ratan Poultries Pvt Ltd.

9E%*,,

| 
1) Continued EMT of agrlcutture Land

I Buitding constructed upon the totat tar

; measuring74.58 biehas as under:

I I 
tN rHE 

I 
AREA 

I KHASRA/ | oocumrNrs

il NAME I I 
KHEWAT 

I

lr I INo. I

I I 
t'lzt 

I u.r I xr,etnat fsute oeea

i I Rattan I Bighas I No. 14, I no. 103

llPouttryl lKhatoni laut"a
llrarms I luo. oqlzo.oq.oq

| | n; lto I I Khasra No. I

lL i I n4 $-16t I

llsn.

J I 
nanjit 

I aighas I No. I sheets dated

l [slsh _] ltsrrst, I tt.ot.tr
i I 5h. I I Khasra No. I

jlnan;rtl lrsr, sz,l
llsingh I 11s3, I

i I I sot r.sen, 
I

I I l1eet1, I

I I lzoo, zor,lI I l:z{,',,*,,1 i

I I lzos, zot,l 
I

I i 1208t1. I I

lllzoort,ll
L t tosrtzrstrl I

Situated at vittjage Suadatpur, Tehsit
Materkotta Djstt. Sangrur.

&

rd

Rs 2962.50

lacs as per

vatuation of Ar
Rakesh Jindat &

Associates

dated

13.06.2017.

EMT

IJI(AIJ DI'UUruI'Y

DETAILS OF SECURTTIES VALUE (BAS|S

OF

VALUATTON)

NATURE OF
CHARGE HELD

1. EMT of residential house lunder
construction) buitt on the totat tanc
measuring 178- 48 as per detait mentioned
betow:

I ns. 311.30

I u.r (ptot

vatue- Rs

292..40 takh and

construction

value-Rs 18,90

takh) as per

vatuation

report of Er

Swaranjeet

Singh of 5.S

EMT

IN THE

NAA{E.

AREA KHASRA/

KHEWAT

NO. ' -'

DOCUlt{ENTS

5mt.

Mohinder

Kaur &

2B-38 Khewat

Khatauni

no. 35.

Sate deed

no. 3671

dated

\

5

\

\
E\ E

rr\ s

EA
h6'v

ad
6
c,
u.



5h.

Rahutjit

Singh

sh.

Ranjit

Singh

Sidhu

36/ 47,

Khasra

No.

477 /9-8,
480f 7,

16

19.03.2013. Bains

Associates

dated

28.08,2018.Sate deed

no. 2849

dated

31.12.2012.

19.03.2013.

Sale deed

no. 2848

dated

31.12.2012.
Smt.

Mohinder

Kaur &

Smt.

Kittu

Sidhu

31.12.2012.

I

at Vittage Naudhrani, Tehsit
Dist.

9r\E
Etr \A

€4\
H'

c,b

ASSETS AVAILABLE AS PRIME SECURITIES FOR TERM LOAN SHALL BE ALSO AVAILABLE AS
COLLATERAL FOR WORKING CAPITAL LIMITS AND VISA VERSA

Signature/thumb impression of the Borrower

Part - D: (here speciff the repayment schedule ,if the loan is repaid in instalments)

Slgnature/thumb lmpression of the gorrpwer

t

Existing OCC AND TERM

LOANS TO BE CONTIUED AT
PREVIOUS TERMS AND

CONDITIONS

DPN( Fresh)-1000000Q/-(One

Crore Only) j

DPN is to be repaid in 12

months with in 11 monthly
instalments of Rs 8.50 lakh

and last instalment of Rs

6.50 lakh.lnterest to be

lqryed as and when due.

5mt.

Kittu

Sidhu

For &ttan Poultries Pvt Hd.

q$D)t,-
).-.- Diregtor
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v

<-^ I eo.n-t b,,^,rk, < b"A1 (ot$tn".*to Ccr*+rttrsftJ t^....Lu .ba^r,kr
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+_1 l@)RATTAN POULTTRES pRrV4TE LrMrrEp - Cp(rB)NO.59/CHp/pB/20.22

REpoRr cERrrFyrNs - coNSrrTUrroN or coMMrrrEE or p,REqr,ToRS gF

THE CORPORATE DEqTOB. RATTAN POUTTIRES PRTVATE LIMITED HAVING

ITS REGISTERED OFF'IqE AT VILI.AqE SADATPUR . MALERKOTLA SUNJAB)

oN 28.02.2023 \

Whereas Hon'ble National Company Law Tribunal Chandigarh vide its order no. CP (IB) No.

sg/Chd/Pb t2022 dated 07.02.2023 has appointed the undersigned as Interim Resolution

Professional (IRP) of the Corporate Debtor, RATTAN POULTIRES PRMTE LIMITED

and directed to constitute the Committee of Creditors (CoC) of the said Corporate Debtor as

follows:-

Para 10 (viii.) The Interim Resolution Professional shall after collation of all the claims

received against the Corporate Debtor and the determination of the operational position of

the Corporate Debtoiconstitute a Committee of Creditors and shall file a report, certifying

constitution of the Committee to this Tribunal on or before the expiry of thirty days from

the date of his appointment, and shall convene first meeting of the Committee within seven

days of filing the report of constitution of the Committee;

Whereas section 18 (1) (c) of Insolvency and Bankruptcy Code, 2016read with IBBI (CIRP)

Regulations, 2016 , enjoins a duty on the Interim Resolution Professional to constitute a

Commiuee of Creditors;

Whereas Section 2l (2) of IB Code, 2016 specifies that the Committee of Creditors shall

comprise of all financial creditors of the corporate debtor with the proviso that a Financial

Creditor or the Authorized Representative of the Financial Creditor, if it is a related party of the

Corporate Debtor shall not have any right of representation, participation or voting in a meeting

of the Committee of ereditors. Further, the proviso shall not apply to a Financial Creditor,

regulated by a financial sector regulator, if it is a related party of the Corporate Debtor solely on

account of conversion or substitution of debt into equity shares or instruments convertible into

equity shares, prior to the insolvency commencement date

Therefore, in view of the above provisions, I, Sanjay Kumar Aggarwal , bearing IP Regn.

No. IBBI/IPA-0024I-0012612017-t8110295, , Interim Resolution Professional, hereby

constitutes Committee of Creditor of Rattan Poultries Private Limited ("Corporate Debtor") on

28.02.2023, based on claims received till date.



SECURED FINANCIAL CREDITORS (HAVING VOTING RIGHTS}

S.

No.

Name of the

Financial Creditor

Address/ Email Address Amount

Claimed
Voting (%)

I Canara Bank
Specialised Asset
Recovery
Management Branch
(Branch Code CB-
s22O)

Canara Bank ,

Circle Office
4th Floor, Plot No.1,
Sector 34-
A,Chandigarh
PrN- 160 022
Phone:0172-
2601664,2602336

Canara Bank
Specialised Asset Recovery
Management Branch
(Branch Code CB-522Olr
Canara Bank , Circle Office
4th Floor, Plot No.1,
Sector 34-A,Chandigarh
PIN- 160 022
Phone:O 1 72-260 L664, 2602336
Cb122@canarabank.com

Rs. 23.06 Cr
(RS.12.28 C;
Principal plus
interest, penal
interest and other
expenses
incurred by the
bankj) as on date
of
commencement
of CIRP (i.e
O7.O2.2O23) in
Rattan Poultries
Private Limited
(CP(IB)No.5elch
d/pb/20221
NPA: O9.O2.2OL9

r00 %

UNSECURED FINANCIAL CREDITORS (NOT HAVING VOTiN

PARTIES OF THE CORPORATE DEBTOR)

S.

No.

Name of the

Financial Creditor

Address/ Email Address Amount

Claimed
Voting (%)

1. Unsecured
Financial
Creditors (Not
having voting
rights) being
related parties of
the corporate
debtor

No claim No claim NIL

2. Operational
Creditors , if any.

No Claim No Claim NIL

3. Claims Of
Employees &
Workmen (Present
/Past)

No Claim No Claim NIL

4. Claims by Creditors
in a Class

No Claim No Claim NIL

Claims by Other
Creditors , if any

No Claim No Claim NIL

The Committee of Creditors of Rattan Poultries Private Limited comprises of the following

The voting share of COC members is subject to revision on account of verification of the claim

amount from the books of Accounts of the Corporate Debtor and the supporting documents

submitted by the claimants and/or flrther directions/instructions, if any by 
H_q.glle

Adjudicating Authority "; "P llli,\



The above stated Financial Creditor (Member of the Committee of Creditors) is requested to

inform on the Email Address ip..rattanpoultries@gmail.com , the names of the

respective officials with their designation, authorized to attend and

Meeting of Rattan pouliries private Limited

participate in the CoC

Please also provide their respective Phone numbers and E-Mail addresses for better

may also be sent compulsorily by email, as and when
fixed.

AL

RATT
Professional in the matter of

15 PRIVATE LIMITED (CIN NO. UO1222PB1999PTCO22555I
A-002/! P-N00 1 26t 2017 -1 8 I 10295

Date | 28.02.2023
Place: Mohali

lnterim


